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IN THE HIGH COURT OF PUNJAB AND HARYANA AT

CHANDIGARH

CWP-PIL No. B0 of 2020 (O&M)
Date of decision:- 1407 2020

Anuj Bansal ... PEliioner
Versus
State of Punjah and others ..Respondents

CORAM: HON'BLE MR, JUSTICE RAVI SHANKER JHA, CHIEF JUSTICE
HON'BLE ME, JUSTICE ARUN PALLL JUTHFE.

Present=-  Mr. Anuj Bansal, Advocate-petitioner in person.
Mr. Deepak Balvan, Addl. Advocate General, Haryzina,
Mr. P.S.Bajwa, Addl. Advocate General, Punjab.
Mr. Pankaj Juin, Sr, Standing Counsel for U.T. Chandigarh
with Mr. Jaiveer Chandel, Standing Counsel for LT,
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RAYVI SHANKER J C.L{ORAL

With the consent of the parties, we hiave heard the petitioner
and leamed counsel for the respondents thiough video conferencing (Webex
App sollware).

This petition by way of public mierest ltigation has been [Eed
by the petitioner, a practicing Advocate, seeking following of the video
conferencing guidelines issued by this Count specifically gadeline No. 1.4
issued on 07.07.2018.

Having heard the petitioner, the petition is disposed of by
directing the respondents to examine the issue and thereafter, if necessary, ar
in case some instance of vielation is found, w0 ake neccssary action and

sleps.
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CHIEF JUSTICE
{ARUN PALLT)
JTUDGE
14.07.2020
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